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~EFORE THE NATIONAI GREEN TRIBUNAL,
° - PRINCIPAL BENCH AT NEW DELHI

'-; ORIGINAL APPLICATION NO. 393 OF 2022 o

N ::) CES A';

/ ¥ ;

“i{N I'HE MATTER OF : ’ﬁ\
ASHISH KUMAR DWIVEDI  APPLICANTVE .

g,

I, MITHILESH GUPTA, son of Mahendra Kumar Gupta, aged
about 56 Years, Resident of 128/380 K.Block Kidwai Nagar Kanpur
Nagar-208011 ,Uttar Pradesh do hereby state on solemn affirmation

as under:
1./ That the deponent is working as Partner in the Respondent,

M/s Annapurna Udyog, and as such he is fully aware and

well conversant with the facts and circumstances of the -

present case and hence competent to swear the present

affidavit.

2 74 That the present OA has been filed by the Applicant seeking
a relief of direction to the Respondent Authorities to take
action against the illegal mining activities carried out in the
District Hamirpur around the river Betwa, Yamuna and Ken

by the answering Respondent. .~
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A
3. That it is submitted that the answering Respondent was
granted the EC on 14.12.2021 and pursuant to the same a 5
years lease was executed in its favour for mining of sand/
morrum at river Betwa in khand no. 10/22 at vill. Beri
District Hamirpur for area of 36.437 hectare on 22.12.2021
for a yearly production of 5,82,912 m3.

4. That the total amount of royalty paid/ payable by the
answering Respondent to the State Government is Rs. 75.08
crore approx. and at the time of execution of the lease
agreement dated 02.01.2022 the answering Respondent has

paid a stamp duty to the State Government of Rs. 1.50 crore

approx. <

5. ,That in consideration of the OA filed by the Applicant by
‘ order dated 26.05.2022 this Hon’ble Tribunal has called for
a report from a joint inspection committee constituting of
representatives of Director, Mining and Geology,
Government of U.P., CPCB, UPPCB and District
Magistrate Hamirpur. _

That the aforesaid joint committee constituted by this
Tribunal has filed a report of joint inspection dated
11.11.2022. In the said report in para 10 and 11 the
observations are recorded wherein the allegations made by
the applicant in the OA has been inspected and report in
respect of that has been submitted.

7. That the joint committee made field visits on 04/05.08.2022.
During the time of visit the committee found that mining
operations were not in operation by answering Respondent.

As evident from no. 7 of the joint committee report it took >
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into consideration all the grievances of the Applicant and,

thereafter, on basis of its site visit submitted the following

report:

a.

e

c.

The allegation of illegal sand mining activities being
carried out are not true, No violations were found to

have been committed by the Answering Respondent. i

In respect of the mining activities being carried on in
violation of the Tribunals order and applicable laws by
use of mechanized processes it was not found to be

proved. -

In Respect of sand extraction being done from the
middle of the river it was found that no sign of such
extraction of sand from the middle of the river

appeared. Hence, the said allegation was also found to

be false and not proved. &

The allegation of mining being done in area beyond the
sanction lease was also found to be incorrect. The J oint
Committee found the mining to be carried out in the
area sanctioned and demarcated in their favour with

help of permanent points mentioned in the map.

“In respect of allegation of exploitation of the forest

area for mining without any forest clearance it was
found that no forest area of land was part of the mining
lease and the lease have been granted after obtaining
NOC from the forest department. It was further stated
that no such complaint of mining in forest area was
received with the forest department. It is further

submitted that the said allegation is also belied from
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the fact that in point no. 4 it was clearly found that no
mining is carried out in area beyond the sanctioned and

demarcated area. .

{. The allegation pertaining to digging being done till
water erupts from the ground was also found to be
unsubstantiated by the joint inspection committee at
the time of visit of the area. Hence, the said allegation

was also found to be false. -

g Regarding the allegation of bridges and ways being
made across the river obstructing the same the joint
committee did not find any such proof and the

allegation was found to be unsubstantiated.

h.  Allegation of change in co-ordinates by mining
department without issuance of modified lease in

absence of EC it was again reiterated that mining was

done in the sanction area demarcated as per the mining
lease with the two permanent points mentioned in the

map.

i. In respect of allegation for mining activity being
carried out beyond the shore of the river bed extending
upto neighbouring agricultural land it was found that
the answering Respondent has already being dealt with
in accordance with law and offence was compounded

by the Respondent, M/s Annapurna Udyog. .

In this respect it is submitted that vide letter dated
10.06.2022 a show cause notice was served upon the
answering Respondent by the District Magistrate,

Hamirpur seeking reply regarding mining outside the _—
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sanctioned area. A sum of Rs. 5 lakhs as penalty, Rs.
3,81,465 as royalty for the mined mineral and Rs.
19,07,325 as cost of the mineral mined total Rs.
28,13,790 was levied against the answering

Respondent. .-

The answering Respondent has by letter dated
18.07.2022 replied to the said show cause notice and
denied from the allegation of the mining outside the
sanction and demarcated area as the show cause was
issued merely because the pit was found near the
mining area of the answering Respondent. Moreover,
as the answering respondent was not even able to
utilize his sanction quantity for mining, there was no
need for it to have mined and extracted sand from area
beyond his sanction. A copy of the reply to the show
] , : cause notice dated 18.07.2022 is annexed as
A T ANNEXURE CA-1. «

However, without escalating the issue answering
Respondent deposited the amount of Rs. 28,13,790
towards the penalty. A copy of the receipt dated
21/26.07.2022 is also annexed as ANNEXURE CA-2

j- The allegation of harm and damage to the river bed and
its surrounding effecting the overall ecology and the

environment was not found to be proved. ~

k. Regarding allegation of plantation and CSR it was
stated that lease-holders including the Answering

Respondent also contribute towards the plantation -
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known as “Sundar Van” and also distributes clothes,

blankets, food to nearby persons as per CSR.

That in para no. 1] of the said report certain
recommendations were made by the joint committee. From
the perusal of the said report it is clear that no illegal mining
is carried out by the answering Respondent at or near the

place of its mining lease. [t jg further submitted that an

incorrect penalty was imposed upon the answering

Respondent by the District Administration by show cause
notice dated 10.06.2022 which was duly replied to on
18.07.2022 that merely on basis of the pits a place outside
the mining lease area of answering Respondent it cannot be
presumed that the answering Respondent is carrying on
illegal: mining. However, answering Respondent has
deposited the amount of penalty and compounded the
offence. Thus, no further allegation is found to exist against

the answering Respondent. _-

That the report of the joint committee is duly signed by four

/" members of the committee. However, the representative of

10.

the CPCB partially agreed with the para no. 10 and 11 and

made additional observation. _

That the additional observations of the representative of the
CPCB, Sri Rajendra D. Patil, SCI-D, CPCB, Regional
Directorate, Lucknow are based on satellite imagery and not
based on any material or record. The report of the
representative of the CPCB is also not substantiated by any

of the other committee members and thug does not lends

authenticity to the same. The additional observations made ._—
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by the representative of the CPCB are misleading and

hence deserves to be rejected.

That most of the additional observations in the report of the
representative of CPCB are based on the google/ satellite
imagery. The illegal activity carried out cannot be presumed
against the answering Respondent merely on basis of
satellite imagery which does not conclusively establishes
the factum of allegations. The additional observations is
based on the sole opinion of the representative of the CPCB
which is not endorsed by any other member of joint
committee lending their trust and authenticity to the report.
Even the UPPCB which was the Nodal agency to co-
ordinate and comply with the direction of this Tribunal has
not given its authenticity. Moreover, once the representative
of the CPCB has signed the joint committee report and
accepted it, the filing of additional observation without
stating that the joint committee report is incorrect, the
additional observation are not reliable being in conflict with

the report of joint committee.

That the issue wise reply to each of the additional

observation is as under : <~

a. Issues relating to the cluster mining :

(1) At the outset it is submitted that that no allegations of
cluster mining was raised in the OA on behalf of the
Applicant. The joint inspection committee in para no. 7
of its report has already summérized the allegations in

the OA which was accepted by the representative of
CPCB.
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It is however, submitted that the answering

Respondent was granted EC on 14.12.2021 on the
basis of the cluster certificate issued by the Mining
Officer vide letter No. 1822/ Kanij-MMC-30-Vividh
(2020-21) dated 10.12.2020. Thus, there is no case of
violation of EC conditions by the answering

Respondent pertaining to cluster mining.

It is mentioned in the additional observations itself in
para 1.2.3 that in the concerned cluster certificate only
three projects are mentioned within 500 meters. The
cluster certificate being issued by the District Mining
Officer, Hamirpur on basis of its record, the answering
Respondent cannot be held to be in violation for the

same as it applied for EC on the basis of the certificate

issued to him.

The representative of CPCB has relied upon cluster

certificates of earlier dates which were not considered
in grant of EC. Hence, there is no illegality committed

in obtaining EC. .~

Issues related to mismatching of co-ordinates of the

lease area: -

At the outset it is submitted that no such grievance was
raised by the Applicant in the OA. However, it is
submitted that there is no mismatch of co-ordinates of
lease area of the answering Respondent. It is pertinent
to mention here that para 2.4 of the additional

observation itself states that; .~
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2.4 The Mining Officer informed that the lease
areas have been identified only through the Khand
number and the GPS coordinates were not mentioned
in the LOL The lease areas have been allotted on the

basis of the identified khand numbers .~

As is evident from the aforesaid observation in para 2.4
it is clear that the answering Respondent which is
granted the lease in river Betwa, Khand No. 10/22 in
village Beri, District Hamripur, U.P. is carrying out his
mining operation within the leased area. The co-
ordinates are not mentioned in the LOI and the allotted
leased is identified on basis of the khand number only.
Moreover, slight mismatch of the co-ordinates does not
changes the khand number allotted to the answering
Respondent and, therefore, there is no violation of EC

condition.

The EC itself provides that precise mining area will be
jointly demarcated the site by the PP and officials of
the mining/revenue department before starting the
mining operations. Thus, mismatch of coordinates is
not material as the mining operations were started only
after the demarcation on site by the answering
Respondent along-with the officials of the

mining/revenue department. ~

Issues related to in-stream mining :

The observation regarding the in stream mining are
incorrect and are misleading. The lease area allotted to

the answering Respondent is for 36.437 hectare. The
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river stream is not constant through out the year.
During the summer season when the river dries up the
banks area is extended to a greater width while during
the rainy season the entire river bank of the lease areas
is filled with water. Hence, mining is done not in-

stream but only during the time the water recede. =

(1) The answering Respondent has not carried out any
excavation in the active river stream and has not

violated any of the guidelines. _~

."‘;\ // C (ii1) It is incorrect that the answering Respondent has
ssh constructed a temporary bridge across the river stream

and for which the penalty was imposed by the mining

office. The said observation is misleading and

incorrect. No penalty has been imposed upon the

answering Respondent by the mining office for

constructing any temporary bridge. The observation are

unsubstantiated and not based on any documentary

evidence. ~

d. Issues related to excess mining and use of heavy

machinery : -

(i)  Atthe outset it is submitted that no allegation of excess
mining was raised in the OA and no report was called
upon by this Tribunal on said issue. However, it is
submitted that the observation itself is based on limited

and not complete, data. Hence, it is misleading and not
reliable.

(i) It is further submitted that the answering Respondent is

allowed to mine a total of 5,82,912 m3 of the sand —
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yearly in total no. of 250 days. A daily production

table at Annexure No. 4 produced in the additional
observation of the representative of CPCB shows that
as against the allowed annual total production the
answering Respondent has mined only 4,65,694 m3 of
sand in total of 178 days out of 250 days from
05.01.2022 to 30.06.2022 in the entire year. Thus, the
answering Respondent has not made any excess mining
in violation of the EC conditions merely on basis of

daily excess production on some days. —

It is further submitted that the chart at Annexure No. 4
will show that the daily production capacity got
breached mainly from the month of April. The reason
behind the same is that with the on-sent of summer as
the water in river stream starts to dry up the miners get
a larger area to carry out mining as against in the
earlier months when the river banks is comparatively
small. Hence, the mining is carried out at the extended
area within the lease within the threshold limit of depth

of mining of 3m. «~

It is also submitted that the mining for feasible to
continue mining for the entire 250 days as allowed as
there are days when the mining is to be stopped for the
reason of festivals, local restrictions, VIP movements
etc. Thus, there is no excess mining only for the reason

of breach of daily limit by the answering Respondent.

The presumption of use of heavy machinery only on
basis of the high rate of daily mining is incorrect. As

stated above larger minable area is available during the
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summer period and the mining is done as pet the

EC by employing  semi mechanized instruments,

Hence, there 18 no reason Lo presume due to breach n
daily limit that the heavy machine is being vmplnyt‘(l
as in the event of its use the daily would be hreached

even in other months.

Issues related to mining in agriculture and forest

land : /

The lease area allotted to the answering Respondent
does not forms part of any agriculture land or forest

land. -
Issues relating to illegal mining :

A show cause notice was issued to the answering
Respondent on 10.06.2022 alleging mining beyond the
area of lease. The answering Respondent has replied to
the said notice by letter dated 18.07.2022 stating that
there is no reason for the answering Respondent to
mine in an arca beyond its own lecase when the
answering Respondent is not able to mine the
permitted quantity of his lease area. Moreover, the
show cause was issued only for the reason of the pits

being found near the lease arca of the answering

Respondent.

In spite of the reply to the show cause notice it was not
withdrawn hence the answering Respondent who has
started to mine on 05.01.2022 only paid the penalty

without escalating the issue. There is no allegation of
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an ini i
Y mining being done for depth more than the
permitted limit.

(i) The observation in para no. 5 is based on google

Imagery which is not conclusive, as already stated
above. The observation at 6.3.6 itself provides that it
needs to be further verified through the concerned

agencies, hence should be rejected.

8 Compliance of EC Conditions/ consent

conditions/SSMG 2016 and EMGSM 2020:

(1) The answering Respondent religiously complied with
all the conditions of the EC as stipulated in EC.
However, so far as the requirement of consent under

the Water Act the answering Respondent being under

' ﬁ::\ /,' Q misconception that the same can be applied during the
-, N L ' . ..
gy 2 W period of mining hence could not apply for same

before the commencement of the mining activity.

(i) The said consent under the water act was applied and
the fee has been paid for the same on 31.08.2022 and
the same was granted on 25.09.2022 to the answering
Respondent. The failure on part of the answering
Respondent to obtain the consent is not an illegally but
mere irregularity and the EC shall not be deemed to be

cancelled for the said ground. __—

(iii) The conditions stipulated under EC as well as consent
under Water Act are primarily similar as the EC itself
mentions that “the above stipulated conditions will be
in force inter- alia under the provisions of the Water

(Prevention and Control of Pollution) Act 1974, the Air
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(Prevention and Control of Pollution) Act 1981, the
Environmental Protection Act 1986, the Public
Liability  Insurance Act 1991 along with their
amendments and rules made there under and also any
other orders passed by the Hon'ble Courts of law
relating to the subject matter.” Thus, absence of the
consent shall not by itself be taken to be an illegality.
A true copy of the consolidated consent obtained by
the answering Respondent on 22.09.2022 s
ANNEXURE CA-3. _

(iv) There has been no penalty issued against the answering
~ Respondent for any overloading of vehicles and
vehicular emissions is also kept under the control.
There is no concealment done by the answering
Respondent of any data or material or false or
fabricated material is mentioned. True and correct data
regarding the daily production is made available to the

respective authorities. —

(v) It is incorrect that the answering Respondent is not
4 complying with the SSMG 2016 of EMGSM 2020.
The lease area covers land across the river bed but the
mining is not done in active river stream but when the
stream dries up during the summer season. Para 4.3 of

the EMGSM 2020 provides that : _—

“c) Sand and gravel may be extracted across the

entire active channel during the dry season.”

(vi) Regarding the green cover development and tree

plantation the answering Respondent has done the _—
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plantation in the areq of his lease and around. The

observation of the Iepresentative of CPCB that no
plantation wag observed along side the approach is
incorrect and unreliable as the entire report is based on
satellite imagery where from plantation cannot be
observed. In addition to the aforesaid plantation work
the answering Respondent has also contributed towards

plantation in “Sunder Van” in District Hamirpur.

(Vi) Tt is pertinent to submit here that the answering

Respondent has made following plantations till end of

FY 2023 :
Plants/ trees 2022-23
Neem 200
Bargad 50
Kanji 100
Sheesham 200
Chilbill 150
Mahua 100
Pakad 150
Peepal 200

-

(vii) Apart from the above the answering Respondent has
also spent a considerable amount in planting and water

the seeds. Therefore, the observations made against the
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answering Respondent by the representative of
CPCB are baseless.

Status of CSR and CER :

The answering Respondent carried out CSR and CER
as per the conditions in the EC and has not only
contributed towards the plantation in “Sunder Van” in
District Hamirpur but have is also providing the free
food, blankets, clothings to the to the needy persons.
The Additional observation of the representative of the
CPCB are misleading and contrary to the observation

of the joint committee. ~~

In respect of the CSR/CER the answering Respondent
is required to spent a total of 2% of the entire project
cost of sand and morrum extraction from Khand no.
10/22 in village Beri, Hamirpur. At the total project
cost of Rs. 1.11 crore the answering Respondent is
obliged to spent a total of Rs. 2.22 lakhs towards the
CSR/CER activities during the entire period of lease.
From the FY 2020-21 to FY 2022-23 the answering
Respondent has spent a total of Rs. 28,55,0000 approx.
towards the CSR/CER and social and welfare activities

in the neighbouring village. «—

Broadly details of expenditure incurred by answering

respondent is tabulated as under :

FY 202122 -~
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Particulars of | Expenses

Water sprinkling and dust

suppression

| Amount (approx.)

3,00,000/-

Installation of handpump

in vill. and maintenance

|
|
|
[
|
]
55,000/- |
|
|
|

Contruction of community

toilets

1,20,000/-

Financial assistance to

poor girls for wedding

81,000/-

Plantation and  water

sprinkling

1,80,000/-

Blankets and clothes

1,05,000

Other social work like

education material to
children in village, battery

oprated led lights etc.

1,25,000

For ready reference of this Tribunal some of bills and

payment vouchers for FY 2021-22 in respect of the

expenditure as stated above is ANNEXURE CA-4,

FY 2022-23

Particulars of Expenses

Bhandara and food

distribution to poor in

Amount (approx.)

2,11,000/-
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Bhairav Baba temple.

Levelleing of road from | 1,75,000/-

Inpuri, Baroli to Beri

Water sprinkling and dust | 60,000

suppression

Plantation and  water | 90,000

sprinkling

Blankets distribution 95,000

For ready reference of this Tribunal some of bills and
payment vouchers for FY 2022-23 in respect of the
expenditure as stated above is ANNEXURE CA-S.

Environmental Compensation :

In case of Deepak Nitrite Ltd. v. State of Gujarat
reported in 2004 (6) SCC 402 the Hon’ble Supreme
Court has held that “There has to be a finding that
there has been degradation of environment or any
damage caused to any of the victims by the activities of
industrial units and then certainly damages have to be
paid. Court remanded the matter to High Court to
examine the aspect of damage to environment and/the
people, as the case may be, and thereafter to decide

appropriate compensation to be awarded.” <
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However, in subsequent decision in M.C. Mehta
vs. Union of India & Others reported in (2004) 12
SCC 118 this Court considered the aforeisaid
judgement in case of Deepak Nitrite and held that the
decision in the Deepak Nitrite cannot be said to have
laid down a proposition that in the absence of actual
damage to environment by the offending activities,
payment for repair on the application of 'polluter pays'

principle cannot be ordered.
/

Therefore, the natrual corollay, that flows is that in
absence of any actual damage to the environment an
environment compensation equal to the repair of the

damage can be levied. , -

The representative of the CPCB has made an
assessment for environment damage based on a
mechanical formula only considering that the EC to be
deemed cancelled on the very commencement of the
operation by the answering Respondent in absence of
valid consent. However, no ascertainment is done as to
the actual damage alleged caused merely by an

irregularity of nont obtaining the consent.__-

Even the calculation is based on conjectures and
surmises and is far from the actual data. The answering
Respondent has started the mining operation from
05.01.2022 only and was in the first year of its mining
activity. However, the calculation is done for the entire

period of five years of the lease of answering

Respondent. /
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(vi) Answering Respondent is engaged in activity of
wherein it has directly indirectly employed a sufficient
number of skilled and unskilled labours. The
answering Respondent pays an annual 12.29 crore
(approx.) of royalty to the State Government which is
incread 10% every year for five years. The Hon’ble
Supreme Court in M/s Pahwa Plastics Pvt. Ltd. v.
Dastak NGO has held against shutting done a
commercial unit employing large no. of workers, only
for the reason of ex post facto EC. Though in present
case the EC was present but imposing of penalty as
recommended by the representative of the CPCB due
to non availability of valid CTO would clearly mean
shutting done of the answering Respondent and a huge

loss to the economy as well.

(vii) There are no such activity carried out by the answering

Respondent wherein there is a discharge of sewage or
trade affluent. The operations carried out by the
answering Respondent are more in nature of collecting
the sand and transporting to other place. Hence,
absence of valid consent under Water Act was could
not be regarded as an illegallity of such a grieveous
nature entailing imposition of such a high
compensation on basis which does not sought to achive
the purpose for which it is employed. Thus, the
methodology  of determination of environment

compensation by the representative of CPCB is

incorrect and ought to be rejected.
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(Viii) The Tepresentative of CPCB has not only employed

an incorrect method but has also based the calculations
on figures based on its own assumptions. The market
value taken in calculations has not basis and the PV
calculated for the entire period of 5 years of lease in
advance is also incorrect. Thus, the calculation
methodology of representative of CPCB being based
on presumptions and assumptions should not be

accepted.

The additional observations of the representative of CPCB
are not based on actual data and the source of data is also
not clear. The use of google/ satellite imagery and use of
limited data is not safe to be relied upon against the
answering Respondent to conclude any violation of the EC
or any other environmental laws. While the joint committee
has conducted the spot inspection of the area and has not

found out that any allegations as made in the OA.

That in addition to the aforesaid submission the answering
Respondent also submits that the OA filed by the Applicant
is not based on true and correct facts and the same is filed
on basis of twisted facts. The photographs annexed with the
OA does not suggest any mining excavation using heavy
machines. The use of machines for loading the mined sand
to the trucks from the stock collected is not mining using

heavy machines.

That the for the aforesaid reasons the additional observation
of the representative of CPCB ought not to be given
credence by the Hon’ble Tribunal. The joint inspection

committee has made the site visit and already penalties as
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er la : .
. W have been leived against the answering

Respondent for any violation found.

15. That the documents attached at Annexures to this affidavit

are true copies of their respective origi
e

el R—
DEPONENT

VERIFICATION

I, the deponent above named, do hereby verify that the
contents of my above affidavit are true and correct to the best
of my knowledge and belief and legal advice believed to be
true by me. I state that nothing material has been concealed

‘ . therefrom.

\J Verified at thi fApril, 2023.
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163482 UPPCR Banda(UPPCRRO)
To.
Ms
MS ANNAPURNA UDY O

Sand Morrum mining along Rive
Beri. Tehsil- Hamirpur, Dist. Har

Consolidated Consent to Operate an

CCA 15 hereby
Betwa Khand No. 10/22
provisions of the Water Act. Air Ac
rerms and condinons -

1. This CCA'NS ANNAPURNA

granted 10 MS ANNA T
2 at Village £

valid for manufacturing of following >

1361

leh Po‘hniﬁ“ (_ ontro
C-12V Vbt Khend

Fax @372 2

O both HAMIRPL =

twa Khand Na_ 10

ur, U. P.

uthorisation hereinafier refer
Consent & authorization) (Fresh) ur | - Section-23 of the Water (77
Act. 1974 and under Section-21 of t « \ir (Prevention & Coniral o

RNAUDYOG !

{ xor
\, "
Mad

v .

ocziad

.-

- N

~ri. Tehsil- Ha'*ur'wur. Dist.

1d the orders th

YOG gramted for the peried rez

.3
RS b A

S
No

Product

25
ANNEXURE CA-3

Board

2

s the CC A {Comsalid
2 & Centrol of Polutes
siiea) Act. 1991

am min2r dMews River
Hamirpar. U. P sab=< =
2SS 2 1931 122020 =

1 SzndMNomum

382912

2. Conditions under Water(Prevent« : .nd Control of Pollutor

(1) The dzily quznnny of efflnant

disch. 7 =

D) -

Kind of Effluent

Qu: > kI D) Treamoeat &t haTee poiml
Domestic 1 x1D Septic Tamk _ Seak Pt

(i) Trade Effluent Treztment and Disp = | -The appbeart sh: Trewmee: Planr - :
of primary/secondary znd 1eTHaTY Treal 1 12333 reguared with rafere ey md Jms

h case of stoppage of functonmg of - nrodecnon hes w b2 wop wahy amc s Boirs me

bz inimated by fax rhove email a3th a this regerd W e 2% .

(1ii) The weatad =fMluent sha'l bz reove - 2 mEXImUT = . i 7

for gardening etc. Quaiin of 11 1 shall ma 3 smecelic Sten
prescribed under Ens monment (Pronad =5, 198¢ DN - e

ind: i leeal Quain ~ads

(iv) Sewage Treatmen! und Disposa
reference 1o influoent guorlily 2hd S
J--‘Dpr.d UMINE ¢ and s $oard W

i "5!('1...‘ mmeAsic



. The treated sewage shall be rey. -
ﬁ*mmuou.sl}' so as to achieve the qu

Pa rameters

C..d,mns under Air (Prevention

5\0

0 The apphcam shall use follow 1mz £ -
equipment as required with referenc

Contiﬂuou-‘]y so as to achieve the le

S No. Air Twv:
Pollution =
Source

'VS No. Stack

In case of stoppage ol tun
mmediately and this Board has 1ot
dispatched immediatc
(1) The unit wall not usce any tvpe of
. u) Noise from the D G Set
required tor meeting the ambient m
areas’zones (Industrial, Conu
Day time -

croal

from 6.00 a.m. o 1000 pn

‘Standards for In
Noise level in
b\ Leq

" Ds

1. Essential documents to be submit

(1) Environment Statement in Form=\’

1) Quarterly compliance report of the

Tir

1362

n gardening
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¢ 1o STP shall be mamntained
the 1ol owing standards.

as far as possib
of the treated sewage to

—_— S

~— Standards

I Control of Pollution) Act -1951 -« 4 mended :-
and mstall a comprehensive control svstem consisting of control
Zeneration-of emissions and operate and maintain the same

oT pollutants 1o the follow ing stardards.

- > > >
Pollution Source Details

fiuel Stack no

Contro! llcwht of ;
Device Stack
Particulate water
Matie sprinkling

system and |
Creen Belt for |
controlling dust

cmission.

sovsion Quality Standards

Parametors Standards
Paruculnle Maltar drent Air
Lo d oas per
£ Act 1986.
ution contrel equipt [ chion has o be stopped
ed by fa hone ona

reportan this regard o be

tuel
ci») should oc controlled b Cosan acoustic enclosure as s
ndards tor n -|" and da-. 1t

prescribed for respective
denual, Silend

¢) ‘nhlhl: are ToTOowe
tume: from 10.00 p.v. o 6 00 g

(ri;nl Commcnul Runduu \lluuc ‘
-3 Area Areu Zone ‘
— T — : s
\ ahit Da_\ \ ont Nich | ,;gh| !
e Tme L Jhe | Time |
0 65 | 55 S04 G| 40 |
by the Industry/Unitas Apoiicag e -
;v ironment (Protecuion) 12ul [Us4
\. photograph ¢t ETP/APCs W <t~ Siiraue Area.
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¢ Competent Authority reserves (he rig
;‘ Unit has to comply with the folowi

ihis CCA and provisions of the Watc

o change/modify/ad. any tirne any condition of this CCA.

hecitic & pencial condition. Mo co npliance of any provision of
CLOAIE Actand Tazardons and O Wastes (Management and
will results in legal action und - the aloresaid Acts and Rules

[ 021-09 (Wi 2016 dated. 13,1010 | issued by Department of
ppvironment, Forest and Chimate Cha, ¢ Uttar Pradesh. You are dirceted (o develop Miyawaki Forest as

~ y Ty ' . . . o . . . K s v
per the SOP available at URL:-huyp: Aheep.in/TrainingSession.asp« for en uring timely compliance of

ubmit a bank guarantec with nimunn validity of one year of the
onsent fees (Air and Water) or 12, 50000/~ (Rs Fifty Thousand
'~ Trom the date of issuance o (s certificate. In case of non-
“nCwill be revoked by the 3o

quires the permission from SCGW A/ GWA for water abstraction
vbjection certificate for abstracton of cround water. It will be the
'y with the various conditions o/ (e NOC obtained from the
oard, within 3 months time (ailine . hich CTO will be revoked.

(

rransboundary Movement) Rules, 201
- In comphiance o the G.O 1011/8]

IIwy
this direction, you are hereby directed |
amount equivalent to the sum of inii:,

Only) whichever is more, within 30 | :
compliance of this direction, vour cq -
g 1f the unit uses the ground water .an\l |
then the industry will have to obtain N,
responsibility of the industry to cor |
competent authority and submit (o th.

Specific Conditions:-
1. This consent is valid for productic 1 of
mechanized mining in 36.437 hectare |»
District- Hamirpur.

Sand/Morrum-5,82,912 Cu Mo 2r Vear by opencast and semi
sed area at Khand No. 10/22 a1 Vil acce  Beri, Tehsil- Hamirpur.
2. Mining unit shall comply with th: :onditions of Environmental Clearonce issued by State Level
Environment Impact Assessment Auii ity (SEIAA) vide EC Identification No EC21B000UP 92851 .
Dated— 14/12/2021and submit its cor } iiance report to UPPCB.

3. 1f the lease agreement expires prio- 1o 31-12-2022, then the validity i this CTO shall stand expired
simultaneously with the expiry of min ng lease.

4. Unit shall develop and maintain greci belt as per the conditions of Environme:,

3. Unit shall not withdrawal ground wa . for any industrial activity without obiuining necessary permission
from CGWA.

tal Clearance.

6. The domestic effluent shall be tre: t.d through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

7. Unit shall make water sprinkling arrir oement through Tankers for dust suppression at different sources of
dust emission during mining, transport-.t -n. loading and unloading of sand 1o 11
§. Unit should operate and maintain inst: led water sprinkler system eflectiv -1y
the standards prescribed under E(P) Ru ¢, 1986.

9. Unit shall submit Ambient air monito1 ag reports of NABL aceredited 'ubons, Yy on quarterly basis o the
Board.

wid continuously to achieyve

10. All trucks. tractors used in transpo = tion of sand/morrum shall be con cred by canvas sheet to prevent
dust emission.

I1. Water will be spraved after loading 1 ivity (if sand/morrum collectod countd o dey condition)

12. The dust suppression measures like ater spraying will be done on the hual o ods and w orKing are
13, Industry should comply with the provisions of Hazardous and Otner
boundary Movement) Rules 2016 _

14 Solid waste should be disposed in s manner, so that no water, air wid <ol
Is. Industry shall abide by directions ©* by ll'On'blc Court, Mol.l'&\"( L Cenal Pollution Contol Board
and UPPCRB for protection and safe gu 1 of environment from time (o i

as.

~ie (Management & Trans

ollution takes place.

16 Consent fees if revised. shall be pat 1w by mdustry from the date aiis el
-Lone ecs svised. shi

l7.lndu\u.y shall comply with the rele 1 torovisions of Fovivonmental |

. PPCB agaimse the it ey o ~ucd eurlier wil
I 1 closure order is issucd by CPC3 o UPPCH ag Ch suedheartier will e
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Herensuring the compliance and o e

28

spcndcd during the closure period-and . :
revocation of closure order.

CTO will automatically be effect - wilh additional conditions et e in the closure revocat]
2 Ch A1on

sneral Conditions:-
| The applicant shall petanalysed the

aples of effiuent cinission/hazar o«
month from the Taboratory recopnized 'y

it least once in a three
the MoEF and shall report (o the 0 pc |

The applicant shall however, notwitr at the prior consent of the ol 1

: ‘ ) o use any ne r altered
outlet for the discharge of effluent ory 1 cimission or sew age waste 1rom e
;;3' Treated Industial waste water and dyiestic waste wiler shall be disposcd | ntly at one disposal normt
~The applicant shall provide discharpe v asurement cquipment al final o | point
4. The appheant shall strictly comply w (1 conditions of (his CCA and submii co npliance report of stipulated
- conditions within 30 days of receipt of (s CCA. If al any point of timce. it . found that the industry i< not
- complying with stipulated conditions < my (urther direction/instruction + 1o o (he Board, lezal act:

shall be initiated against the applicant.

5. The applicant shall maintain good ho > keeping. All'valves/pipes/sewer d ains etc. must be leak-pros
6. The industry shall provide uninteriupied entry to the STP/ETP inlet o ad ol o points, Air Pollution
Control equipment and stack for smooti sampling/monitoring of efficicne  of pollution control Syst
7. The industry shall provide Inspection 1

ook at the time ol inspection to the 3ocrd's officials,
§. Whenever due to any accident or otli 2 unforeseen act or cvent, such emis 1on occurs or s apprehended o
occur in excess of standards laid dow . such information shall be reporte.
other concerned offices. In casc of failir ol pollution control equipment. o »

to it shall be stopped with immediate ¢l L.

hie Board's offices and

roduction process connecied

9. The industry shall operate in a manin: so that all emissions be emitted il ouch dosionated chimne
only.

10. In case of any damage to the agricu tore productivity, human habitation c e by

he operaton of mnde .
it shall be imperative to stop productior 1 the industry with immediate etter nd soch mformavon shall be
reported to Board's offices. The industiy hall be liable to pay compensation clso i such cases
the Competent Authority.

I1. The applicant shall apply before il 60 days of expiry of CCA o ary chanee in production tpes

1 (8OO

production capacity/manufacturing process/capacity enhancement ete. or ar v chanee i ettluent dischar

point or emission point .
12. The Board reserves the right to revol ¢/add/modily any stipulated conditon issucd aloag with CU AL a3
may be necessary.

DA | MRA Dty signe
RAJE.DRA LUENDRA SIN
~ N Date 02208
\\.“\\.'l‘. 530

Cliiel o leenarental Officer (cirele=2

COpy to:
| : o seomplinee rerart of CTO conditions on
Regional Officer, UPPCE, Bunda wil drection 1o sl the complom e :
uarterly basis.

AL

Chict Fooivcnmental Ofticer (Cieeke-2)
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yment.asp
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hllps://niveshmitrn.up.nic.in/nmmasters/FcePa

jjfee Payment Details for Unit Id - Unit Name : UPSWP22163375102 - MS ANNAPURNA UDYOG

<,,

Department

‘'Name

Pollution
Control
Board

Service Name

Rules 2016

Consolidated Form for
Consent under Water Act
1974 Air Act 1981 and
authorization under the
Hazardous and Other
Wastes (Management and
Transboundary Movement)

\

[

-‘T\-‘% — = - *‘*"‘”'_B';’l:'”"" T
i Transaction
Re(;‘uured details Payment
ce
Transaction
Amount Payment ID D Status
BN Transaction
~ |pate |
ID :
40000 UP01522083114394179;’3;2%38'_3;‘ Paid
14:39:58
I D R
g S \
-t : Fohk"’ |Se—
ea &AW
S o (m——
AR «@

IR C‘Q o )

31-Aug-22, 2:42 PM



',,.arﬂon Deotaile

o1 Reference No / Order No
“n‘

ot

aneaction Amount
qsaction 1D

seaction Date and Time -
frepréneur D

ito

yIDFromBank 1D

1366
UP01822083114394179
SUCCESS
40000
70425174

2022-08-31 14.39:58
UPSWP221633751

UPSWP22163375102

224309503825

30
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GSTIN No. : 09BUOPS7857Q222 TAX |N\v/6|c5 9918626062

1967 ANNEXURE CA-4

9621626062

Singh Construction & Suppliers

Ward No. 20, Subhash Nagar Pukhrayan (Kanpur Dehat) 209 111

2 » A Q 2 >
Invoice No. { F28 s Invoice Date ; &5‘(&?2
Bill To

Name. lgh&&/)bﬂﬂdﬂﬁ/j\a% ................. | 7L ————

Place of Supply

Address L0 Feen K/ﬁ!ﬂﬂl‘?&?ﬁ#ﬁ AT ERE e st asmsihimtush scivomsedmevmcneensrsd i
State......... U/) .................. State Code.Qﬁ .............. CHALD oo e i ssasossbsshs State COde....crurerersecsesens
e [0 g [ AAIDIE 1171218 20 11 12 71 &™ [0
S. No. Description of Goods | HeNSAC | gy, Rate k. s -
7 Gyl Dﬁm//)/;g and Kiad
Ll trivg and SitJ F/'//"f;/ . 19¢07D
and 348 Fillihg and ke
l '7{ t w
hhL Eling tr bpri'sp
Tndpurt furndi
D[,’Cg/ ///0( ml’J’/QDﬁ
—A—r;bunt in words Rupees p}O/é[.&.ﬁA/(ﬂxdy-gv{h ........ :Z:l:]:;:-':}“i:;r:t
........... 7;‘ ﬂl/ﬁf/!‘/-onu \/‘/ Add : SGST /7 Y.
......................................... » Round o"
Vehicle Number ! Total Amount After Tax
Bank Details : Certified that the particulars givpn above
Bank Name : '}%& 3:3" are true and correct
2?:071?.:‘&:? 50200041064632 For: Singh SLruc Elppﬂm
\FSC Code : HDFC0004068 , ;

1. Goods Once sold not be taken back.

2 All Disputes and claim are subject to kanpur Dehat Jurisdiction. y Slmmmﬂ Issuing Invoice :
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Ibh Ikher

luzbE]

00000000000000000000000000000
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hlb 2ok
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GSTIN No. : 09FZLPS5672F1ZM TAX_INVOICE @ 9792250078

M/S. Kapoor Singh

6/197, Hariganj, Kalpi, Jalaun (Uttar Pradesh ) 285 204

Original : White
Duplicate : Yellow
Triplicate : Pink

Invoice No. (12 Invoice Date ..:3.2.7..0. 3 ~22‘
Bill To Place 'of Supply
Name. AIJPP@TW“U@O& ......................... Name. ........... 0y~ S U, L SR TR Y e
Address me&éLQ/ZEBMHAN*YFuJ T O RIS T N R T S
State........ \lf ...................... State Code.......ccceveeieivine. State........ seresessanssa s saanne State Code.........cccceee.....
GSTN 10 |9 |2 |AIDIFIAIF 2|8 |FHNIL|Z[T]]|6S™ [0 I[f
S. No. Description of Goods Hsc'gg:‘: Qty. Rate o o i -
291 E daodd. 4, /QM |
% NYIA - |3 |Ho 000 |- 120,000/_
A 1 ng?lc/
L Va) Total Taxeble Amount

Amount in words Rupees T C"”*(CI \535(\’&"'7\1/ e CaaT 'lﬁ e Mn ‘_

..................... Cg)"l,‘j 5; ﬁ,’ A“:sasf‘_ﬂ% IA&Q /_-

......... Round off

Vehicle Number : Total Amount After Tax ) =

~ Certified that the particulars given above
- are true and correct

1. Goods Once sold not be taken back.
2. All Disputes and claim are subject to Jalaun, Oral Jurisdiction. :




s

AR B, 08 FAGT BT [ 2s

| Station Road.,Bharuwa Sumerpur,Hamirpur - 210502 (U.F) I
g g A, A, Rioneared anfd wewa wataz andz oz @@ 1 3

M/sfh\m]“WM LDdh %a X wav” - | No. 03:

Address,.)...\....n ................ ey R / Q/ 2 ey
SEXY | H{ewmmrspin
State:-....... ,...../. ..... State Codeé............ccceecce. e oA

P Date MZO]/QD)L
GSTIN(ID) .......................................................
D) | Blandel ¢en | [0 SUWD

4
7L Total Value of | 5 {0V
,inword. B4 ¥ { BTN 0 ‘alue 0 03 '

r’.]'.yfﬁ}ff......:-j ZAV’MW\L &AW Goods . ’

Certified that the Particulars given  Ronl wadt @
above are tru and correct

All Subject to Hamirpur Jurisdition

35
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1374  ANNEXURE CA-5
Ay Mob 4511773126 |
| ﬂo w#tege) 3090 -
mmm.m.m«mwwﬂ*m‘
o (mmmmwm 05272 2%
/ ™ TS
| -té‘r-«ls?i:ga}?":sz?fﬁ/““"(-'»'/3:1 /
—T R aen | @ Zra
f' ﬁO! fraT 80 {QG‘DO’
P AT 26D { | z
R [ |89 e
07 - B .
o] Pl | 1582V B2
o Wl P s oy
ol —gs |57 asfl 1275
b O R Y PO T
oz} AT Seo | 75/} ‘-}%’o
08 &i}’o“uv’}“ 29 | 9/ CES:
/ | SSEEn
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1375~
GSTIN No. : 09FZLPS5672F1ZM TAX INVOICE @9792250073
7275609352
M/S. Kapoor Singh ...
All Type Machine Rent/Materail Supplier ?::&g;: Y",',',‘;”.: J
'6/197, Hariganj, Kalpi, Jalaun (Uttar Pradesh ) 285 204
Sl - C'\)"/(_ﬂ
3 Ry Do
Invoice No. G e 3 Invoice Date a5 ... 2003
{ BillTo Place of Supply
Name. ... 1o A LU SSEAN..nemneiens NBIIB. cicivin st it s oot sasiamisiomibisasns
o L
Address .| (/Qf—g%& .................... BROHOBES il LR LN cmncosoitiie
S SO S State Code........cccunnisivanas State........ s aaseses State Code......ccccccerueeurens
ss [0 31APIDI APz 12]8] ZN]1 | 2T ™ [o |
S. No. Description of Goods Hsggg:c Qty. Rate Sl omen 5
U.H;. S 9 Y !%Wzﬂ
Zry 12@ dilef 3 _
']‘j;grj/ gg iz SE [500e/L ‘flc'moc)o/.~
12y
. 5 0 Total Taxeble Amount
Amoummwordsﬁupm........ci c“’@? aﬁrlﬂ Add:CGST ‘3% ‘ )
................................................... m- ‘“:sast 3./. ; ' | ¢
SOOI Sopagins et o . oL X s Round off S Y
Vehicle Number : AR
1. Goods Oncs sold not be taken back. T Lo L
2. All Disputes and claim are subject 1o Jaisun, Oral Jurisdiction. « e :"‘ “-5»'- S
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